GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI,
OFFICE OF THE COMMISSIONER OF EXCISE, ENTT. & LUXURY TAX,
L-BLOCK, VIKAS BHAWAN, I.P. ESTATE, NEW DELHI-110002

No.F.1/Ex/PQ/2021-22/ 6 g_é Dated:ﬁ_\,\.OSQOQl

To,
The Deputy Secretary (Question Branch)
Delhi Vidhan Sabha Secretariat,
Govt. of NCT of Delhi,
Old Secretariat, Delhi-110054.

Sub: Reply with respect to Un-starred Question No.111 raised by Sh. Jarnail
Singh.

Sir,

Please refer to your letter No.F1 1(B-1) VI/2020-25/VSS/QB/3168 dated
17.03.2022 on the subject cited above. I am to enclose herewith reply of the above
mentioned question.

This issues with the prior approval of the Competent Authority.

Encl: As above.

ASSISTANT COMMISSIONER (PQ)




.

famT @7 A — JMEENI U, fiwell IRPR
YT @1 uar —L-=dife, fAerg wad, 1L.T.0, |.P.Estate, Delhi -110002

aRifed / JdRITBT W9 F&aT — 111
fasi — 28.03.2022
Y9Thd] BT AT —olR-dl 8

T SUETHAT / HAT I8 g Bl [T DT b -

U3

Siikd

(@) w1 faeell § vawESl QU g
YaTg Sl SiIfd @ Bl TS T,

g, aY 2021—22 H g AEHNI Il AN
@IS T |

(@) afe & ar g9 73 vaargsl i @
EESORSIGEEUCIRS IS

QMBI A 2021—22 B Ufd T\ ©
(@i )

(1) 3 TaTSSl A & dgd fhdl Al
TR e 9 # arfdead fbaH
IRTG DT Gh Wi BT Yraa &

JMEDHN AIfd 2021—22 & HHIG =T 4.1,
4 @ ded 68 AU &= BT 30 oA H
gler AT 2. B WiF # 9—10 @S ® 3R
g WiH H offmdd 27 Red gamd
Giew Pl gAfT 2 | ETelfe &R SF B
3fReX (L7 Z Licensee) §RI UdH [4ird
s # 2 afyart 3k 01 W Bles g
Wl &l UTaEnT & |

(@) fReell & foae TR fag@ F«9r &=
# xR e are 13-SH fdbdHl
YRS P GHT @lell O gl &

Rrerp R faum 97 &9 # TR
e 13-S H @il T3 goHl @l fdavoe
AT © (SR 9)

(S) T varsSl 9T @l 378 9 fbel
IRTE D q e farfar
DT BN drell IR A R
Wﬂﬁfﬁﬁg;aﬂ?

Bl

@) afx &, a1 v =1 39 Reral ®
R XA D foly FIT Heq SOl 87

39 W=d H Ud GBI WZ-249A, Sant
Garh (Tilak Nagar) @ Raem® fRrerad el
2 RS9 W focell mEdRI arEfH
2009, faoell armgedRl fAuHdel 2010 &
AR BRI @ 7 W@l 8 |

BXCEN

i

Arava Gopi Krishna
Commissioner (Excise)

'i




F

¥R LT 27 pbf] - 1] 719 (ff‘wa{f/f@ )

QEEICE OF THE COMMISSIONER OF EXGISE, ENTT, & L.TAX
COVT. OF NATIONAL CABITAL TERRITORY OF DEL (N
L& N BLOCK VIKAS BUAWAN, 1P, ESTATE, NEW DELH] - 110 002,

‘%1. INTRODUGTION:

wards, NDMC & Delhi Cantonmentl Boar-d'j
28" most visited city in the world and the f

excise regime in Delhi is highly cumbersom
ja‘rc:hai(; manner. The excise revenue, presc
level and there is significant potential for re
decent standard of customer experiipnce co
ibalpilal_ ; !

i The prime function of the Excisn

Cother inloxicants, The power of the state to
erivisaged under entry 8, List l-State L
i:hnsliluiion of India. As per entry 51, List |4
GXCIS

owers are di
reseribes the nature and components of ex

f
!

import or export fee.- The rates of duty and fe
1]? lime, under rules-152 to 154 of the Delhi B
2. BACKGROUND: y
| -
| in order to reform the liuor trade in
had consfituted an Expert Commilice, vidd

stuggest rmoeasures for;
{i) Augmenting the State Excise D
(i) Simplifying the fiquor pricing me
(iii)  Checking malpractices and eva
(iv)  Ensuring equitable access to lig
| {v) To trunisform the nature of liquo

nature of the National Capital,

The Expert Committee was chaired by
Commissioner ([Zxcise) and Additional Comm
Members of the Commiltee.

Ihe Experl Commitice submitted ity re
20. “he Report of the Expert Culirimim_:e

[\ 7-
2 % v
e ‘

scharged under the Delhi Exclse Act, 2009,
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e DELHI EXCISE POLICY FOR THE YEAR 2021-22

j The National Capital Territory of Delni has 11 districts, 33 sub-divisions, 272

and 300 villages. Dalhi is ranked as the
st in India, by foreign visitors. The Excise .

Revenue is an important source of revenue for the State. The current system of

¢ and the liquor trade is conducted in an
ntly generated in Delhi, is at sub-optimal
enue augmentation and also providing a

mmensurate to the stature of the National

i Department is to regulate, control and
monitor possession, import, exporl; transport, sale and consumption of liquor and

ontrol and regulate the trade in liquor is
ist, of the Seventh Schedule of the
state List, states are empowered to levy

e duty and also countervailing duty on liquor for human consumption, taking
:}ﬂu account economic and soclal consideration. For such purpose, the

_ statutory
Saction 26 of the Act

wal’

/0

Ise revenue to-be levied.and recovered- - -~ oo oo

tJner the Tollowing heads namely: - a) duty b) license fee c) label registration foe d)

@ are, accordingly, prescribed from time
Xclse Ruies, 2010.

Delhi, the Governme‘nt of NCT of Dethi
v Order dated September 4, 2020 to

ty Revenue

chanisrn

sion of duty in liquor trade

10r supply J

r trade commensurate to the chahging

the then Excise Commissioner, Deputy
ssioner (Trade & Taxes) were the ofhor

ort to the Government on Qctaber 1 3,
was placed in the public domain on
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“ December 31, 2020 and comments from

. the stakeholders/general public.

The Council of Ministers, Governm

- Ministers (GoM) for State Excise; Reforn

- 05.02.2021 under the Chairmanship of I
Minister (Urban Development) and Hon
| examing all aspects of the curront syster
} suggestions/feedback/cammants roceived

¥ The Council of Ministers vide

22.03.2021 has accepted th(-ze:'c:por;_t on Delhi Excise Re
of Ministers (GoM) chaired by Hon'ble Dé

- the recommendations of the: Expert ComrrIittee till January 21, 2021.

the Government received an over helming 14,671 comments/ fe

L AR .

stakeholders/general public were invited on

cdback from

~ The F%eport of the Expert Committee and the
comments received from the stakeholders/general public were

Council ot Ministers in the Cabinet Meeting held on February 5, 2021.

placed before the

ent of NCT of Delhi constituted a Group of
i5 vide Cabinet Decision No.2842 dated
bn'ble Deputy Chief Minister with on'ble
ble Minister (Revenue) as Members to
T report of the Expert Committee and the
from the stakeholders/general public,

Cabinct Decision number 2983 dated
forms prepared by the Group
puty Chief Minister Sh. Manish Sisgdia,

Hon'ble Minister of Health & UD Sh, Salyendar Jain and Hon'ble Minister of Law &

Revenue Sh. Kailash Gehlot as Members,
i : .

wepare Excise Policy for the year 2021-2

implementation of the report of GoM,

In line with the report of the Group of

for the year 2021-22 has been framed, with t

~ The Department has been directed vide Cabinet Decision 1
22.03.2021 lo irhp_lement the report of Group. .of. Ministers- (GoM) *and"

MOf Ministers and the additional. clarifications/tnodifications of the GoM, the Excise

2, make requisite amendments to the Delhi

zxcise Act and Delhi Excise Rules, wherbver required and take all other steps for

The Group of Ministers vide Minutes dated 05.04.2021 recommended and
approved additional clarifications/modificatiohs in the Report of the GoM.
1 .

Ministcfs(GoM) as approved by the Council

Policy
e following objectives:

To ensure generation of optimum revenue for the Government, .

iquor/non-duty paid liquor in Delhi and -

To simplify the highly complex, heavily regulated excise regime

8 in the overall trade.
nopoly or cartel,

| )
‘ eradicate the sale of spurious
! transform the consumer experiance.
[
ensuring ease of doing busines
3 To not aliow formation (if any m
iv} To allow the responsible playe

vi)  To put in place a simplified

periodically reviewed.

Page 2 of
| :

fs in the industry to carry oul the trade

transparently without r‘e§oﬂing to any proxy model,

v) To ensure equitable actess of
Delhi so that-there are no Un-served and under-served localitios
eliminating the problem of spuriqus/non-duty paid liquor,

liquor supply to ali the Wards/area of

duty and pricing mechanism that is

Z

Cabinet Decision NO.ZQBS__'"_ ‘dated.
‘accordingly

l\\’?’a 3
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! vii)  To ensure accountability on part of the licensee in terms of revenue
\ enhancement besidés keepjng in check the emergence of monopolies
‘ and cartels. :

viif)  Promotion of consumer choice. Ensuring availability of popular as well

as niche brands so thal the eustomer has a wider choice.
: i) Systemic measures’ lo chcick smuggling -and boollegging, such as
: adequate spread of retail vehds and insignificant or no price differential
with the neighbourihg States thereby eliminating the arbilrage for

smuggling.

13..1 The wholesale license in Form L.-1
'shall be granted subject to the following:

| N .
i i) The license shall be grante
[ entities wilh years ‘of distrib
: global industry standards in
exciuding Country Liguor. Hig

1
‘!
‘shall have the expertise,

match global quality and indus

i) The license shall be grantec
distribution expu‘ri’e‘rlr;e* in liguo

! years. o “ :
' The entily hoiding wholesale
manufacturer/winrery/biewery/

v} The entity holding wholesale

: Licensees/relail vends in the fo
v) Any manufacturer thal wishes
t:I‘:(J;Jsca one of the; i%cenised t-1
supply of Indian and Forei

all its brands.

' license directly or indirectly g

warehouse licenses in the form

i . 3. FRAMEWORK FOR GRANT OF WHOLESALE LICENSE IN FORM L-1:

dnly to high end professional business
ution -experience comparable to that of
supply of Indian and Foreign liquor but

experience, armbition and - financial

i wherewithal to set-up large scale distribution operalions that should

lry standards,

to privale business enlities which have
rirade In any State of india for at leasl 5
license in the Form L-1 shall nol be a
doltling plant, anywhere in the country or

abroad either directly of through any sister business entilies.

license shall also not hold any retail
nd shall only make supplies to Zaonal
rm of [-72Z, L7V & L-7SP1..

to sell ils products in Delhi will have to
distributor holding wholesale license for
gr liquor and  also  holding bonded
of L.-31 as &n exclusive distribulor, for

|| 31.2 ELIGIBILITY:
:| i) The wholesale license in the Form L-1 shall be granted to a business
i ‘ entily having wholesale Distrib}ﬂiorr, experience in lhe liquor trade in
i i any Stale/UT in India for at leasl 5 years. :
J | ii) The enlily applying for the licer{se in Form L-1 shall have a wholesale
‘ f liquor distribulion turnover of minimum Rs. 150 crore every year for 3

conseculive financial years (in|the block of financial years 201 7-18,

; 2018-19, 2019-20 and 2020-21!
! iii) Any enlity eligible to execute a [contract can apply for the (-1 license.
| Joint Venture between entities lis allowed to apply. In case of Jaind
‘ %‘@ l;a(g(r 3of 26 7
il . {DGQOG‘.\ oot \". //,—
|4 e@ { ¥
“;ﬁ}% 044\ ) p;z}:&

O /

for supply of Indian and Foreign Liquor

h benchmark and strict paramelers to be
sel for any entlity that wish lo be a L1 distributor in Delhi. These enlities

| L

78




Venture, at least one of| the Joint Venture partner firm should
individually have the required experience of 5 years in wholasale
distribution of liquor and ind vidually have liguor distribution turnover of
minimum Rs.150 crore per annum.”

The turnover :jnd experience of the Joint Venture partners will not be

For the purpose of qualifying the eligibility criteria, only the turnover of
entire wholesale distribution business consisting of Indian Liguor
(excluding Country Liquor) land Foreign Liquor will be counted. To
illustrate, in case of applicants from Delhi ~ the tu rmover means WS -+
For the applicant from other Stales —

For the purpose of meeting the eligibility requirements, wherever
manufacturers have whofcszile licenses, if an entity is able to submit

! was an agent of the manufacturer and
managing their entire:whelesale operations, that part of the experience
and turnover of the manufactlror which was managed by the applicant
agent will be countpd to rpeet the eligibility roquirements of the

No manufdcturer or retail licgnse holder will be allowed to apply for
wholesale license orivice versa, If wholesalers and manufacturers/
retailers . are. common entitics, there is'"possibility. of formiation of

synidicates leading _!ogoverchzjargfng and brand influencing/pushing by

entering into exclusivity afrangioments with certain brands at the cost of

manufacturing facilities/distiliefies/breweries/wineries anywhere in the
country or abroad either directly or through any sister concerns/roiatod
entities. For this purpose, sister concerns/related entities shall mean
that the enlities should not have common proprietor or partners or

g ' Page 4 of

91% or more) of the proprietorship or
not lie with the same person in all the
t have a holding-subsidiary relationship
me holding company”. .

iv)
added for the purpose of qualifying the minimium eligibility criteria,
v)
excise duty for L-1 & L-1F)
equivalent criteria shall be copsidered.
Vi)
documentary cvidence that |
applicant agent.
vii)

- exclusion. of others. The-ret
dircctors. Majority ownership
partnership or company shoul
antities. The . entities should ng
or are not subsidiaries of the 3

viii)  The license holder in the form

indirectly any of the retail vends,

of L-1 license shall not own directly or -

ix) There shall be no separate ligense: for distribution and wholesaie of

foreign fiquor and litense

n the form of L1F will become

redundant, Also, license in Formn L-9 shall become redundant.

LICENSE FEE:

i) The annual L-1 license fee for

the year 2021-22 shall be Rs.5 crore

irrespective of the number of brands.

i) A nominal charge of RRs.50
warehouse license lo be grante

JO/will be levied for each
iin the Form L-31.

bonded

26
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REGISTRATION OF BRANDS:

i) All the brands for sale in the
have to be registered with the
National Capital Territory o
Department”), ;

and Label Registration fee of

i} Registration of brands and la
manufacturer or by L-1 licens
the course of the excise yes
change from one -1 licensee
of entire inventory and.giving «
Excise Department,

The registration and approval ¢

This is in respect of all beer, w
: ! L

National Capital Territory of Delhi shall

f Delhi (hereinafter called “the Excise

The registration of brands shall be open throughout the licensing year
2021-22 on payment ;;r brand registration fee of Rs.

1 lakh per brandg
R8.5,000/-(Rs. Five thousand) per label.
ine, spirit etc.

ee on behalf of the manufacturer during
ir. Further, any manufacturer can also
to any other L-1 licensee after liquidation
minimum of 10 days clear notice to the

besides all other conditions of
made there under, the following

a. It shall be a prc)duc[ of a mat
duly licensed by lhe raspect

['the brands shall be subject to fulfilling,
he Delhi Excise Act, 2009 and the Rules
conditions: -

ufacturing unit (including

@ botlling unit)
ive Government.

b. it shall be made from neutral alcohol (double distilled), extra neutral

aleohol, efe. fFach and
imported into Delhi is accon
duly certified by both the T'e
authority attached to the uni
BIS standard and produced
c. Only. such Indian | Liquor
registered, shall be allowe

will be permitled.
i, The brands wilh l%'oreign
(TMCs) will be allowed reg

Registration Authority of Ind
for registration of the particu

or deceptively similar Trade

name of a different propric
description of goods. This wi
of authenticity of Foreign Tra

i Wine and Beer.

o B

0 |

no brand shall be allowed to

I
i f Page S of 26

every consignment of indian Liquor
panied by a certificate of quality report
chnical head of the unit and the Excise- -
confirming that the products are as per
out of ENA. _

brands, as have their Trade Mark
d registration in Delhi. However, the

brands with registered trademark licensed to the applicant under a
valid agreement made in acqordance with the Trade Mark Act, 1999

Trade Mark Registration Corlificatos
stration in the Licensing year 2021-22

provided they ' have applieg for registration to the Trade Mark

a hefore the submission of application
ar brands, subject to the condition that
be registered in Delhi having identical
Mark which is already registered in the
or in respect of lhe Same goods or
| however be subject to the verification
te Mark Registration Certificate (TmC)’

by the concerned Issuing Authority.
e. Trade Mark Registration Ceftificate is not required for brands of

Excise Department of the Government of  *

bels can be done either directly by the

SN
96
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The eligibility criteria for regi
liquor is as under:

a) The Whisky brands shall

i
S

the eligibility for Licensingfregfstering various brands is

tration of brands of various categories of

e divided into five categories so far as
concerned.:

These categories are as follows: -

CATEGORY | (Economy B'
up to Rs.140/-per quarts):

rands of Whisky) (Brands with retail price

These brands shall be allo[wed registration in Delhi only if the brand

has sold a minimum of 8
the two

preceding ﬁnagciul

000 (Eighty Thousand) cases in any of
years le., 2019-20 or 2020-21,

excluding Delhi. The brands shall also qualify for registration, if the

above minimum requirem ent of cases
during the financial-year 202122,

CATEGORY Il (Brands with
per quarts): P

sold Is fulfilled at any time

| retail price between Rs, 141/- and 2504

4 i
These brands shall be allowed registration in the Nalional Capital

Territory of Delhi lonly if |
1,20,000 (One lac wenty

the brands have sold a minimum of

thousand) cases all gver India, including

the Nalional Capital 'i'en'itéry of Delhi in any of the two preceding

financial years i.6., 2019-
qualify for regislration, if-th
sold is Tultilled at any time 7
; |

400/-per quarts):

These brands shall be allo
Territory of Déihi only if the
(Sixty Thousand) cases all {
Territory of Delhi in any of
2019-20 or 2020-21. The br

0 or 2020-21. The brands shall also
2 above minimum requirement of cases
uring the financial year 2021-22..

-\W\\ b
45

CATEGORY- li-(Brands with Tetail price betwesn K. 2677 and Re.

ed registration In the National Capital
brands have sold a minimum of 60,000
ver [ndia, including the National Capital
lhe two preceding financial years i.e.,
ands shall also qualify for registration, if

the above minimum requireinent of cases sold is fulfilied alany time
during the financial year 2021-22,

CATEGORY IV (Brands w,
above): ! '

th retail price from Rs.401/- per quars

No sale figures will be requiled in this category,

CATEGORY V

An fnternmionél whugsky brand being bottled in India and with retail
price up to Rs.600/- per quaL‘Ls shall be registared only if it has sold

over 500,000 (Fivk lac)
preceding financlal vear ie.,

Page G of|2

ases worldwide in any of lhe two
2019-20 or 2020-21. The brands shall

and




b)

- Territory of Delhi in any

' For Rum brands with the r

also qualify for registration, if the above minimbm requirement of

cases sold is fulfilled at ar

The above erigibifily cong

1y time during the financial year 2021-22.

ittons will apply to new brands as well as

to the existing brands al the time of the registration for the licensing

year 2021-22.

The Rum brands shall be
eligibility for Licensing /
These categories are as f

CATEGORY | {E(iONOM

A Rum brand with retail
rogistered only if it has so
India, ineluding the Nation
two preceding financial

brands shall alsa qualify
requircment of cases sold
year 2021-22. . |

CATEGORY !

divided into three categories so far as the
registering ‘various brands is concerned.
Mllows: - g

' RUM BRANDS):

price up to Rs.120/- per quarts shall be
ld 60,000 (Fifty Thousand) casags all over
al Capltal Territory of Delhi in any of the
ears 1.e., 2019-2020 or 20202021, The
for registration, if the above minimumi
is fulfilled at any time.during the financial

A Rum brand with the retail price belween Rs, 121/- and Rs. 250/~

par quarts shall be regis

thousand) cascs all ove
2019-2020 or 2020-202
registration, if the| above
fulfilled at any lime during
CATEGORY LI

sale limit has been prescril

The above eligibilily condi

tered only if it has sold 60,000 (sixty
r India, including the National Capilal
bl the two preceding linancial years i.e.,
1. The brands shall also quality lor
minimum requirement of cases sold is
he financial year 2021-22.

olail price above Rs. 250/~ per quarts, no
hed.

ions will apply lo new brands as woll #s

to the existing brands al th
year 2021-22,

The Beer brands shall be

cligibility for ‘Licensing / r
These calegories are as fo

i

CATEGORY | |

e lime of the registration for the licensing

divided into five categories so far as the
cgistering various brands is concerned.
lows: -

A Boer brand with above % por cent alcoholic slrength & MRP up 1o

Rs.100/- per quarls shall
(Three lakh fifty jthousa

National Capital Terrilory

¢ registered only it it has sold 3,50,000
d) cases all over India, including the
of Daolhi in any of the lwo proceding

i Page 7 of 26
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i

tinancial yt}airs i.e;, 2019-

2020 or 2020-2021. The brands shall also

qualify for registration, if the above minimum requirement of cases

sold is fulfilled any time d
CATEGORY |l

A Beer brand up to 5 p
Rs.100/- per quarls shall
(One lac filty thousand) ¢
Capital Territory of Delhi i

uring the financial year 2021-22.

or cent alcoholic strength & MRP up to
be registered only if it has sold 1,50,000
ases all over India, including the National
n any of the two preceding financial years

e, 2019-2020 or 2020-2021. The brands shall also qualify for

registration, if the above
fulfilled any lime during th

CATEGORY {l]

minimum requirement of - cases sold is
o financial year 2021-22.

For Beer brands with aleohalic strength above or below 5% (both)

with Maximum Retail Pri
boitle (650 ML), no sale i

CATLGORY IV

For Diet Bear brands, no

¢ (MIRP) of above Rs. 100/ por quurts
it has been prescribed.

sale limit has been prescribod. Diet Beaor

should have alcoholic stiength below 5% and caloric value 1054
g

than 31 g per 100 ml.

| CATEGORY V"

An international  Beer

briand (inc‘:luding mild beer) shall be

registered only if it hag sold over 5,00,000 (Five lac) casoes
worldwide in anylof the two preceding financial years e, 2019

2020 or 2020-2021. The
brands for future registra
the time of r;eg.;isir&licn for

i dy For Gind Brandy/ VO(IRH/
A Boverages with alcoholic s

above cligibility conditions will apply fo
ion as well as to the existing brands at
the liconsing yoar 2021-22:

wine/ Ligueur/Alcopop/ Mixed Alcoholic
trongth of less than 8% and other liguors,

no sala limit has been preseribed,

¢) indian Liquor Brands (Whis
Rs.140/- declared, as eco
7ZIL-7V verds, The existi

ky and rum only) having retail price up (o
homy brand will also bo sold threugh L
hg L-14 license shall become rodundait,

Economy brands will be sgid only in two categorios (76 dogree and

60 degree) of retail price u

" Page 8

y10 1Rs. 140/~ L-1 licensee waili bo aliovead

lo lower ex-distiiery/wholesale price so as 1o bring their brands st
par with the economy brgnds. However, once a brand has voon
doclared as economy brand, it shall continue to be so, during the
currency of :the ITicensin,c year and the licensce shall nol be

of 26




i}

if)

iii)

31.6 OTHER CONDITIONS

permitted to opl oul of th
oplion. :

INFORMATION REGARDING

is category once he has oxorcised his

OTHER RELATED LLICENSES:

The license in'the Form Li1 shall only be granted for wholusale

distribution of Indian liquor an
Holders of L-1 licensds will be
Excise Rules 2010 (o sell Inlu

beer only to vends “having ||

foreign liquor, except countlry liquor,

permitted, under Rule 66(1) of the l)uihi_

lan Liquor and Foreign liquor including
icense in form 1L-7Z & L-7SP1 liquor

licenses granted by the statulory authorities and cannol sell directly to
any other permit/license holdelr.

obligation to grant any parti
licenses. The holder of L-
compensation or relief on the g
1.-75P1 liquor licenses was not

Each (-1 ficense hdlders Wi

—

iii) The Excise Department and the Government shall’ be under no

Ular number of L-72 & L-78P1 liqquor
licenses shall not be entilled to any
round that a particular number of 1.-72 &
granied.

bondod

I need lo have a separaio

warchouse license in the form of L-31. The Licensce shall bo

rosponsible for ‘any act of

omission or commission done by the

business entity or by the pergon appointed by the business enlity as

authorized represenlative/exeg
carrying out day to day busines
shall not be changed’ during
prior intimation to the Deputy
NCT of Delhi (hercinalter called

OF LICENCE]

ulive/ manager / agent or altornoy for
s affairs. The person so appointed once

the currency of the license without the

Commissioner Excise, Governmon! of
"the Deputy Commissionor”,

License in Form L+1 for the licensing period shall be infer alia subject to
the.general conditions as conldined in Rules 34, 35, 36, 37, 38, 39, 50,

51,-33, 61, 62, 63 and 66(1)
ordersfinstructions issued ther
in force in lhe National Capita
bonded warchouses. |

These lerms  and conditiong
provisions of the Delhi Excise
under, shall be in addjlion to

of the Delhi Excise Rules, 2010, and
under, trom time lo timeo, and any law
Torritory of Delhi relating to liquor and

, unless repugnant to the expross
Act, 2009, and the Rules made there

the said Act and the Rules which are

deemed to be incorporated in these Terms & Conditions us if they aro
expressly set out herein. Applicants are advised to access, road and
unhderstand the samo before applying.

The Wholesale price (WSP) for the brands of the Indian Liquor and
farcign whisky! Beer/ Wine/ Rum/ Giry Vodka/ Liqueur/ Alcopop/ Mixed
Alcoholic Beverage which qualify for the registration for lhe year 2021~

22 will be fixed by lhe Comm
2010.

Page 9 of

ssioner under the Daothi Excise Rules,

Wit
9%




3.7 RECLARATION QF EDP:

I ] i
51,8 FIXATION OF WHOLESALE PRICE

iv) The licensee shall keep a
warehouse at -all times, of
National Capital Territory of
retail vends in the form of
throughout the licensing year
required stock, ‘action under
of the Delhi Excise Act, 2009

vy All the licensee will be boun
Tax (VAT) Acl, 2004,

vi}  The Deputy Commissioner

demand supply pattems, a

vends in the form of L-72, L

spurious and adulterated lig

wholesale distributors.

wii)
laboratory at ity bonded wai

least ‘one week's stock in his bonded
all the brands approved for sale in the
Delnl, so that uninterrupted supply to the
L-7Z, L-7TV & L-7$P1 can be maintained
- In case, the licensce fails to maintain the
seclion 16, 17 and other relevant séclions
shall be taken agalnst him,

d by the provisions of Delhi Value Added

ssure normalization of supplies to retail
7V & L-78P1 and shall prevent supply of
lor by manufacturers vend owners and

zach Licensee should &:c-zt--ljp a Government approved mechanism/

ehouses granted in the form of [-31 to

check the presence ot spurious liquor in each batch of liquor received

from the manufacturers. The
responsibility to systematicall
spurious liquor and will have
any spurious liquor is found
separately issue SOP in this r
~wiif) Breach of terms and co

) The EDP will be deglared o
Brewery/Ex-Winery Price  (
discounts/commission’ of wha

Price (EBP)/ Ex-Winery Price
to 315 March 2021 will be the
It shall be incumbent upon
lowering of EDP/TBRP/EWR in

i}

fix the WSP. | i

under: ; T

For IMFL:

(a} -

~market in India, exc:!ucfing.NCW'uf Delhi and CSO., S o
i) For this purpose; the, minimum ex-distillery price (EDP)/ Ex-Brewery

L1 license holder will have the right and
check the product being sent to them for
to inform the Excise Department in case
in their supplies. Excise Departrment will
egard.

ditions non-issue  of

may  result in

importtransport permits and suspension/cancellation of -1 license.

' the basic premise of lowest EDP/Ex-
=WP)Y  Price net of all dutios/fees,
soaver nature allowed in. respect of any

EWP) during the period of 1% April 2020
basis for the fixation of the pricing.

the supplier to pass on the benefit of
any of the States post approval in Delhi

wilhin 7 days to the Egcise Commissioner of Delhi, to' enable him to re-

Price for final WSP/ Price to 'I-;eiuiftef will be fixed by the Excise Commissioner as

Price P

Rate of Calculation

1

| EDP (per case)

Determined

Aixport Pasy Fee
| Import Pass.

__|.As per Exporling State Rule
0 per case

Excfse) and the licensee shall monitor

-‘\\o};
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4..._| Freight Charges £1300 + 1130 per km for 600 casos
i .5 | Handling Charges (per case) 110 ‘
& .8 __|Insurance Charges (per case) | @0.3% on 1
i ol | Landed Price =(142+3+4:-5+6) B
; 8 | Profit Margin for L-1 12% of #7
f .9 {wsP L | =(7+8) o
; 10| Excise Duty _ i As per Rule 152 -
; 11 | VAT Applicable VAT Rate x (9+10)
i 12 _| Price to Retailer =(9+10+11) '
I ?- h
.b) For Foreign Liquor(FL):
Sl Price Parameter Rate of Calculation
No, )
T | Cost, Insurance & Freight] (per | Determined
| unit) : ‘
N 2 | Customs Duty (per unit) As per the Customs Act 1962 &
' B [ Rules ,
8 mport fee (per guart) Re.50/-
4 | Profit  Margin' (por unit] for | Determined by Licensoo
rmanufacturer) . ' ;
B EDP (deemed) =(142:+344) T
__6 | Profit margin for L1 12% of 5 ]
| WSP (per unit) =(5+6)
8| Excise Duty (per unil) As per Rule 152
S ANAT |k Applicable Rate x (7+8)
10 | Price to Retailer =(7-+8+9)
3.1.8 LOGISTICS AND INF_RASTBUCTUF E:
For implemantation of the Excise ;Supply Chain Informalion Managemcent System
(ESCIMS), the standard operating procedures for barcoding shall be made available
o all the licensees of the Department of Bxcise, Entertainment and Luxury Tax of
NCT of Delhi, who shall be required td procure, install and make necessary
provisions for IT and non IT infrastructurlz at his licensed premises as may be
required for -successful implementation of the Excise Supply Chain nformation
Management System. The Licensge shallladhere to all instructions/orders of the
Department regarding supply of consignmient to the retail vends of liquor. This
;iru:ludcs instructions/orders regarding bar Coding. Further, Excise Adhesive Labels
{FALs) manufactured by SPMCIL s{haii be jmplemented in a timely manner as and
when directed by the Department. The newllabels that would be introduced will have
high cond socurily features which canndt be doned and duplicated, thereby
nxlonim‘ting the chances of duty evasion.
3.1.10 The grant of L-1 (wholesale) licensg shall be subject to the acceptance of
these lerms and conditions as alwhole pnd the licenses shoulkd adhere to all
OQJ O Pape 11 of 26
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provisions of the Delhi Excise Act, 2009, the Delhi Excise Rules, 2010 and e g\
| ‘inetructions issued there under, . _ Q /f
' 3 111 An officer to be designatedias Dep‘uty Commissioner (Wholesale Oporations),

The officer shall have the following responsibilities:-

| ) Tio -prevent unfair trade pr%(:tices, to monitor operations and ensure
overall sypervision of wholegale dealers .

if) Tu constantly monitor derma 4 d supply patterns, assure normalization of
supplies. DC will have aytharity to take necessary steps to ensure that
the supply to retail vend from wholesale are smooth.

iii) To prevent supply oF";spuriouE; and adulterated liquor by manufacturers,
vend owners and wholesale distributors. :

iv) To ensure equitable distribution of stock among all vends by
wholesalers, | .

v) To ensure no wholosale Iicagsee encourage brand pushing.

i vi)  To conduct surprise ¢heeks dn distributors bonded warchouse,

’ vii)  To ensure CCTV systern implementation al all distributor bonded

i warchouse with a live feed bging centrally provided to the DG office.

viii)  To ensure no branding violatibns are encouraged by wholesalers,

i is) To ensurg track and trace under ESCIMS.

7

53.1.1?. The license 'will be cancelied In case any of the above conditions is
ivislated with a permanent barn on'distributing liquor in Delhi and the ontiro license
Jfees will be forfeited. The Commissioner/Deputy Commissioner reserves the right (o
-jeancel or suspend any L-1 license as perf provisions of section 17 of Dalhi Exciso
Act, 2009, '
{
3.14.13 The Government reserves the right for a mid-term review of manner of
levying dulies / fees and amount of, duties / fee etc. to be paid / payable in case any
amendment is made to the Act, Rule or Law related to liquor & bonded warghouse in
IDelhi during the period of license. Accordingly the changes if any shall be binding on - -
all the L-1 licensées. i Fa P
D314 Sustainable and eco fiendly dlternative packaging material like Aseplic’
~learlon packs e.g. tetra packs may, be allowed/encouraged. Excise depariment will
work with industry to monitor the quélily standards for the same, -

3.1.15 The detailed terms and conditions for the grant of wholesale licenses In
FForm -1 is annoxed. ;

(S FIRAMEWORK FOR GRANT OF RETAIL | ICENSE IN FORM OF L-72Z, L-7V
& L-7SP1 N DELHE; ;

| 1

j4_.1.1_ The priorily of the Government is to gromote consumer choice and availability
of popular as well as niche brands $0 that the customer has a wide choice, besides
’ltaking systemic measures to check énxuggli g and bootlegging and ensure that there
js adequate spread of retail vends in Delhi. The process of granting of the license will
bo such as to ensure equitable coverage sp that there is no instance of un-served
and underserved areas in Delhi including Ngn-Conforming Areas. The objeclive is to
nrsure equitable access of figuer saljpply tolall the Wards/areas of Delhi eliminating

- : El’a[',u 12 ¢f 26
@}\:‘ XL = « e s STEN T SRS BRI R A R g A i St e




|
I
i

the possibility for spurious/non- duly paTj

7 accountability on part of the licensee in

. In view of the above, the framework for g

- keeping in check the emergence of monop

i) The number of retail liquor

premium retail vends:

ii)
licenses in the form of -6, L-

iii)

operator/aliotiec lhrough e-lg

significant revenue in‘the forr
The revenue collection shall
tee of Retail vénds in form

shall be paid  monthly in
commencement il the end d
Delhi Excise Rules ,2010,

iv)

operalor/allotice holding lice
licensee to operale specified

vi) Allotment of 32 |-7Z licenses

liguor. It is also important to ensure
terms of revenue enhancemenl besides
olies and cartels,

rant of retail licenses shall be as under:

vends will be 849, including five super

6-G & L-6FE will become redundant.

L}c.lhl shall be distributed intp 32 pre-defined zones. There shall be a
new license in the form of L7Z to be granted to cach zone

nder and bidding. This method of zoening

and e-tendering shall ensufe that each zone operator c,ontnbuleb

1 of highest bid per zone.

e substantially subsumed into the license
fL-7Z and the license fee of each 177
equal installments from the date of
f the fiscal year as per Rule 48 with The

nse in the form of L-72 enabling lhe
wmber of retail liquor vends in the zone.
and 844 L-7V retail vends licenses shall

Y
F

vii)

viii)

x)

ELI
i

4.7

P
o‘x“C‘f""“ |

e

4

be made lhrough e-lender process with the reserve price for license
fees as the base for bidding.
The vends in the airport zone will be allowed to operate for 24 hours
and will be further peanitted 1@ have shop in shop concept for exclusive
display of various brands.
There shall be a r:ew§ calegoty of retail vend license in Form L-78P1-
Super Premium License, which shall be § in.number and shall be
premiumn, international quality retail vends and shall offer high-end
walk-in experiences for conslimers, These 5 Super Premium licenses
(L-78P1) will be tendered separalely in one group to one entily lo be
opened anywhere in the cily axcept the Airport Zone.

Tha reserve licensoe fee for Super Premium (L-751) vends shall be”
two and a half timest of the Average reserve license fees of a L-7V
vend in Delni, o
Average reserve license fees |of a vend in Delhi = Sum lotal of eserve
price of all zones/ lotal numbey of vends (849 vends)

GIBILITY TO HOLD A LICENSE:

No manufacturer or wholesalg license holder will be allowed to bid for
zonal license 'of retail vdnd or vice versa. If relailers and
manufaciurers/wholesalers arp common entities, there is possibilily of
formation  of syndicates Ieading lo overcharging and brand
influencing/pushing by entering into exclusivity arrangements wilh
wicertain brands at the cost of exclusion of others. The retail license

Page 13|of 26
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A new license category L7V shall be granled to each zone .




. (.
Rl holder should not have uri 48 (\\
= | older | sha s any manufacturing

= A 5 facilities/dislillerics/broweries/wineries anywhere in the country or g?
! “abroad either direclly or thiough any sister concerns/relaled enlities.
: For this purpose, sister cor cerns/related enlities shall mean thal the
i entities shou!d; not have common proprietor or partners or directors.
i Majority ownership (51% or more) of the proprietorship or partnership

; or company should not lie with the same person in all the entities. The
L ehtities should not have a holding-subsidiary relationship or are not
| subsidiaries of the sume holding company. - _
: i) Any private legal entity or individual who has progf of filing Income Tax

Returns for the last three assessment years is eligible to participate in .

| the bid. ; '
\ ii) e enlity to participate in tho tonder for zonal license of retail vend should
; have net worth of at least Rs.8 crore, if the entity intends to participate in
i lender for vne zone and net onth of at least Rs.12 crore, if the entily inlends

to participate in tender for more (han one zone.
iv)  No entily will be aliocated mare than two zones in order (o ensure thit
there is no market capture and cartelization,
I v} The campet area of the retail vend holding license in form L-7V should
nol be less than 500 sq. fegl (An exception with the approval ol the
Government could be made tonly for vends in non-conforming uroas)

=l
and not more than 2000 Sq Feal.

kR M B S

L3 LICENSE FEE:
4 i) Zach zone holding L-7Z licenge shall have a reserve license foe on (he
| : basis of the following formula: |-
|‘ .\ " - et S [ —— - Y T
i 1. | Existing License fee i =Re. Bllakhs mulliplied by numbar of verdds in the
|: | zone
I ; | (For Alrport vends the fees would bo calculatod
VIRl L : _.|Rs. 16|lakhs per vend ' . i
! 2. | Excise Duly =2018420 Excise Duty of the all (he oxisting |
! B ' vends exeluding Country liguor (L-8) vends in

B A - he proposed zone
‘3. | Average VAT =2019-20 (VAT on wholesale 1.e. 1871 crore
‘ VAT on retail i.e. 130 crore) to be apportioned
o J_pro-rata to the vends in thal zone N L
i i 4. | txcise Duty on HCR{ =2019-20 Tolal Excise duty on HCR (including
i including Additional | addilional excise duty) to be apportioned pro-rata
Excise duty on HER lo the viends in that zone (Rs. 195.20 croros s,
i Lo L 1 21,12 Grores= Rs. 216.32 groces) . S
G | Excise duly on Bufler | =2019-20 Excise duly on Guffor slock lying in
stock lying in BWI (DI, | BWEH (IDiff, biw 112 receiving & TP receiving) 1Rs.
biw I receiving & 1 | 54,00 crore
e SEGGVING) ‘
G. | Tolal revenue for the | =142+31445
zonein 2018-20 ‘
7. | Add 10% to account for | =10% of 6
i ... |.yedaron year growth,
© 8. |Tolal Reserve Liconse | =6+7 (Rounded off 1o ihe nearesi nighest
tfee of lhe zone : numbor,

‘Pagu 13 ¢f 26




4.

ii)

iii)

v

g

1.4

o 1)

iii)
iv)

@@%g%
|

‘participating in any other lendering pr

Ty

The license fees for the first year wi
the scheduled date of commenceme

only be charged on a pro-rata basis from

nt of business to the end of the fiscal year

2021-2022. For illustration, if:there e_a(e 89 operative months left in the fiscal yoar
after the scheduled date orcpmrner\Jement of business, the license fees will be

payable only for 9 months cqleulate
zone shall be paid by the licensee in

on pro-rata basis. The license fue of each
accordance with the provisions of Rule 48,

wherein a licensee shall, by the 7th of the month .in which he begins his
business under his license and thereafter by the 7th of every subsequent

month, pay in advance one-twellth o

the annual license fee till the whole fee ig

paid. The successful bidder shall deposit 25% of the annual license fee as

security in accordance with rule 48.T

shall-be adjusted al close of the year. He may, however, at any time,

I

whole amount due if he so wishes,

e 25% security deposited by the licensee

If a licensee defaults in paying the m nthly advance license fee, either partially
or fully, then he shall be liable to pa L on the sum due, a simple interest at the
rate of 12% per annum from the dygte naxt following the day on which such
payment became due. Further, if the|default continues bayond the 15th day of
the month, then an additional penalty at the rate of 0.1% per day on the sum
due il the date of actual payment ShE|” be'levied. Further, if the licensee fails to

pay ail the dues (including interest a
then security deposit shall be forfeite
re-tendered. The licensee will alg

License fee shall be per zone and the
as the successful bidder of the zone
for a zone as a whole even if for any

prascribed number of vends in his zon
the license fee may be increased on
Government every year. }
il

. ‘ &
DISTRIBUTION OF RETAIL'VENDS

nd penalty) by the last day of the month

v be blacklisted and prohibited from
beess for a period of two years.

ere is no method for per vend license fee,
will have to pay the pro-rata monthly fee
eason he chooses to set up fess than the
(c ’

an annual basfs to be delermined by the

IN DELHI

The 272 wards in 68 Assembly Constituencies are divided into 30 zones. Each
zone shall have 9-10 wards and shdll be allowed to have a maximurm of 27

retail vends (L-7V), having OI{
each zone operator (L-7Z licensee) w
each ward allocated in the zone an

average 3 retail vends in each ward. However,

[ have lo operate 2 'mandatory vends' in
d the remaining vends will be ‘freehold

vends' that can be operated ahywhera within that zone,
the New Delhi and Delhi Cantonment Assembly Constituencies do not have

Wards and 289 vends shall be allocat
Assembly Constituencies together,

ad for New Delhi and Delhi Cantonment

There shall be 10 retail vends at the Indira Gandhi International Airport,

'he dislribution of L-7V retail vends in

Page 15
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- [(v)

; | mongss | B s
i Vend i Wirds Total Freohuld
) s in Totul W'".u,:‘ in tary . Manda- | Freehgly Mundutg:’y Vun:h‘; in
¥ Zones 5 - | Alloeius Vonds Vords in ¢
each Vunu_» ted vact Wil tory Vynds euch Zone | 206h Zone
. . Zone i Zong Ward Vends a {approx.)
MCD Area 30 27 | 810 | 272 a* 2 544 266 } 18~ I o) b
NDMCG and i
Cantonment 1 29 29 0 0 0 0 0 0 0
Arci 3 ¢ )
Deli Alrpory 1 10 10 (- 0 0 0. 0 Q.7 0 0
Totud 32 849 l 272 l ' §
A Ji .

I”NC-'I'-E: Due to rounding off, 2 Zones will have 10 Wards each whﬁe the other 28 will

:hew(-} 9 wards each. Howc-:vr-.'r,. Rach zone wi

i i) Allotment will be made throug

for license fees as the basea.

for each valid bid per zone.
vy N ; ‘
An enlity is frea to bid for as m
32 zones. 4
The bids will be opened in a ¢
2. Zone-32, o he decidad
opening of lhe bids. [As anc
winning bidder for two zones,

—

, v If any applicant wisheé lo part|
i he shall submit an EMD of R
’ morg than one zone, he shall

will be refunded if the applicar

lime frame, the EMD amount s
The successiul bidder for a 2
mateh 25% of the winning bid
issue of Letler of Offer; afler a
bidder fails to pay thé 25%
forfeited. The bidder will als
participaling in any other biddi

Il have exactly 27 vends.

Distribution of Municipal Wards in the Zones and the base reserve license fee
is annexed, - ' 4

4.1.5 TENDER PROGESS FOR ALLOT’MFNT OF THE ZONES:

1 a-lender process with the reserve price

A non-refundabla participation fae of Rs.10 lakh par bid is prascribad

any zones as it chooses including all the

re-delermined order, @.9. Zone-1, Zone-
ind published by the Governmant before
when any particular enlily is doeclared
the said entity's bids for the remaining

zones will be considerad invaligd and will nol be upenad.
1 P

cipale in the bid for only one zone then
5.30 crore. If he wants to partigipate in
submit EMD of Rs.60 crore. This EMD

1all stand forfeited,

one shall provide a security deposit lo
amount wilhin one week of the dale of
djusting the initial EMD. If a succossiul
security daposit, the EMID shall stand
o be blacklisted and pronibited fom
g process for a pariod of two years, in

case, the securily deposit is |

7811 Super Premium outiets

\

\

e of L-7Z & L-7SP 1 license to cor
i C'(";Q & ‘ |

,\?",{7‘0"‘0 L'il[}t‘ 16 0
ol

ss than the EMD, then the remaining

amount will be adjusted towards the payment of first month license fae,
The winning bidders for [-7Z license will get a time of 90 days and t-

il gat 8 months from the dale of issue
mence business in all thair shops. This

26

it does not win the bid. " If the applicant
does not accept the license after winning the bid within the stipulated
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viii)

i)

iv)

vi)

wii)

wiil)

scheduled date of commonc@mom will be non- nogotudble and if any
licensee is unable to start operations (partially or fully) by then, they will
still be liable to pay the first instaliment.

if the licensee is found bemg engaged in major mdlprdCtICt‘b its entire
zone license will be cancelled immediately and re-tendered thereafter.
I'or @irport zone licenses, the H1 bidder shall be issued the [-7Z
license only after obtaining|No Objaection Certificate (NOC) from the
Airport Authorities within 30 days. After grant of the license, the Airport
Zone Licensee will qct a time of 60 days from the date of issue of
license to commence bu%mésﬁ in all their vends. This scheduled date
of commencement will 'be ngn- negotiable ‘and if any vend is unable to
start operations by lhe\n ‘they will have to'still pay the firsl installment.
If, for some reason, the M1 bidder fails to obtain NOC from Airport
Authorities  within 30 days| then the offer will be given to the
subsequent bidder (M2, M3 etc. in that order) subject to the condition
that the license fee shall be that of H1 rate.

TERMS & CONDIT[QNS TOIBE FOLLOWED BY RETAIL LICENSEE:

The proposed retail vend in the form of L7V should comply with Rule
51(1) of the Dalhi Excise Rullus, 2010. The retail vends can be opened
in any of the markels, malls, commercial roads/areas, local shopping
complexes (LSCs) et};. as 101;9 as the standard rules and regulations of
opening a pew vend in Delhi is followed which includes restrictigns on
opening vends within a gpecified distance of schools, religious
institutions ete.’ i '

tvery vend shall ‘provide|.a walk-in -experience -and -designed - -

accordingly. To illustrate, customers will not be allowed to crowd
outside a vend or inthe pavement and buy through the counter. ach
customer shall be gi\fen accegs inside the vend and the entire selection
and sale process shall be gompleted within the vend premise. The
vend to have closed glass doprs.

Vends will need to be air conglitioned and well lit.

Fach vend will have, CCTV [cameras installed inside and outside the
shop and the recording shall be maintained minimum for a period of
one month. i .
Adequate securily arrangements shall be provided by the licensea in
and around each vond
Licensee shall be rc\spons;b e for law and order and security around
their shop. In case the shop causes nuisance for the neighbourhiood
and complaint s received by the Government, the license of that
particular vend will be cancelled. However, there shall be no reduction
in the license fee for the zond.
The retail licenses shall be |renewable subject to timely payment of
license fee and compliance of all the rules and regulations.

The licensees will have to pnsure compliance of all the terms and
conditions of the license including but not limited to:

| Page 17 of 26
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> 220

4.1.7

|

|

|
Timely payment of fees |
Ensuring walk-in retail expericnce i
No major complaints from the nearby community against the shop.
Neighborhood should not experience any disturbance due to the
. vend, . 4 ” ’
e. Maintenance of law and order and good conduct in their vicinity..
Ensuring no spurious ligyor is sold. ‘
Ensuring no brand pushing to consumers.,
- Ensuring consumers have choice of brands in their vend.
Mandatory purchase of supply from L1 license holders in Delhi ele.
and no direct purchase from manufaclurers, '
Ensuring no underage person Is sold alcohol and an 1D chock is
conducted when necessary. B
k. Licensee will ensure noj dry snacks or cooked food outlet gols

openad right outside the shop which encourage people to drink
and loiter around the shop ilself.. .

The compliance of license parameters and maintenance of law and
erder in the vicinity df his vends shall be an important parameter to
decide whether his zo_hal licerjse should be renewed at the end of yeur.
Stringent penal ‘_acti:m_ will be| taken against any licensee if any of the
conditions are not complied to including bul not limiled to immadiale
cancelling of the license of the particular vend. It may also lead 1o non-
renewal of zone license in subsequent years, "
The delailed terms and conditions for the grant of Relail licenses in
Form L-7Z is annexod.

a.
b,
C.
d.

TTo o

—

ix)

xi}

SPECIAL CONDITIONS FOR SUPER PREMIUM VEND- L-78P1:
i) The ratail vend in the form of L-78171 should comply with Rule 5 1{1) ot
the Delhi Excise Rules, 2010.
The winning ontity for the e-tender of 5 L-7S1P1 llcensos shall tiaup
with any one or more|of the xonal operators (excluding Airport Zone)
--and convert theif existing ven(ts into & super-premium vend By arriving
at a mutual agreement with the zone operator holding license in the
shall have a minimum carpet area of 2,500 Sq.

i}

form _
Super Premium. Vends
1

Super Premium Vends will ba
200/~ MRP for Beer and abovg
including but not limited o Whi
Super Premium Vends will ng
liguor brands including wines (

allowed fo sell products only above Rs.
Rs. 1000 Retail price for all other spirits
skey, Gin, Vodka, Brandy ete,

od to stock at least 50 imported (B10)
BECRS) ete. brands in the sloro.

The Super Premium Vends can dedicate up to 10% of their space fo

sell ancillary products ;such as
art paintings, high value me
boxes, bar glasses etc;

;Pagzu 18 ¢

Cigars, liquor chocolales ote., high-end
rchandise such as bottle openers, ico
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wii)

viii)

ix)

%1}

xii)

4.1.8
i)
|
' ii)
i)
iv)
v)
vi)
|
4.1.9
S eI
QT) e A
(O
;{ ‘C.I‘ e

QUALIFICATION CRITERIA FOR

UTHER CONDITIONS OF RETAIL

THe Super Premium Vend
premise which will have to be
the store. This room can only
Super Premium Vends are
exclusive display of various

8 can setup a tasting room within the
> an enclosed area, not visible fromi rest of

hold fraining and tasting sessions.

Horm:ltt.d to have shop-in-shop concept for

brands in exclusive shelves, so that the

customers can walk-in into the display for their selection of products.
Super Premium shops will be allowed to be open till 11 M. one hour

exira from L-72/1.-7V licensed

The mechanism for adjusiing (he license fee

against the L-72/1.-7V shall

lolal zonal fee and a pro-rale

SP1 will be made against i
hcensee

vends.

of the L-7SP1 licensee
e that L-7Z/ L-7V will conlinue (o pay the
1 adjustment for the vend tied-up with L-
¢ monthly license fee payaole by L-7S#1

To illusirate, a zoné consis ting 27 vends is allotted al a zonal

license fee of Rs.270 crore per annum and the L-7SP1 consisting of 5

vends is allotted at a license |
that the L-7SP1 licensee take

ee of Rs.125 crore; in this case assuming
s all the 5 vends from this particular zone

then the zonal licensee will pay annual license fee of Re.270 crore and

the L-78P1 licensee will pay
taking the pro-rata adjustment

annual license fee of Rs.75 crore i.¢. aller

of 135,50 ¢rore,

The license fee may be increased on an dnnuai basis as delermlnud by

the Government.

All the other cdndit:'ohs applicable for L7V shops would apply unrow‘
specifically mentioned as an exception in the above points.

The reserve license !e;,: for Super Premium_{L-7 SP1).vends-
werage reserve license fecs of a vend in

wo and a half imes of the
Delhi. Average reserve licens
raserve price of all zones/ lhe
premium oullets (849 joutlets).
Allotment will be made throug
as the base license fées. Th
be levied for parlicipation
participation in (he bid shall b

L-75P1

shall -ba-

e fees of a vend in Delhi = Sum tolal of
number of vends excluding the five super

h e-tender process with the reserve price

» participation fee of Rs.10,00,000/ shall

in the ftender The EMIY for

Rs.15 crores.

process,

Any entity or individual bidding for Super Premium Vends must have
experience of operating high-guality liquor vends anywhere in India, At

leust one of these vends

should be a walk-in experience store with

2,500 8q Ftor above retail arg¢a and operational for at leasi one year,
Any entity or individual bidding for Super Premium Vends should have

experience of retailing of over
Joint Venlures betweén enfitig
Joint Venture, at least one ¢
should have the required expe
The detailed terms and cond
Form L-7SP1 ig armm%ed.

“Page 19

r150 BIO brands .

bs are also eligible to apply. In case of a
[ the partner firms of the Joint Venture
rience individually as detailed above.-

itions for the grant of Retail licenses in

LICENCES
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iii)

iv)

vi)

il

wiii)

i
i

Every license in form of k,-?Z, -7V and L-7SP1shall be granted

subjected to the conditions
provision of Delhi Excise A
lhereunder, terms and condi
7V and L-78P1and jorders
time lo time.

that the licensee shall comply with the
cl, 2008, -the Delhi Excise Rules framed
tions of grant of license in form of L.7Z, L-
ssied by the Excise Commissioner from

LTV & L-7SP1 Licensee will be entitied to retail sale of Indian and
Foreign liguor and shall proture all categories of liquor only from L1

licensee.

No person to whom license |
N and L-78P1, sh:a[:[ he enl|
shall lie for damages or oft
renew a license on expiry of

1as been granted license in Form L-7Z, L-

erwise in consequence of any refusal io
period for which the same remain in force.

Z, L7V and L-78SP1 shall be hound to

Every licensee in Form L-
furnish any/all -information irJ

connection to' their operations truly and

tled to claim renewal thereof and no claim

faithfully within the time prescribed by the  Excise Department. Any
refusal to furnish the Informaticn, furnishing of false information or non-
compliance of orders will be regarded as breach of Terms and
Conditions on \.{vl'lic:h the licerjse is granted, =

. [
In case of & surrender of a relail license by a zone dllollee, the securily
deposit shall be forfeiled and the zone will be re-tendered and the suid
llcensee will be prohibited from participating in the bidding process for

a period of two years;

Shifting of retail vehds (L-
addilional fees will bé charg
number of mandatory and fr
he maintained. " )

Relail license will be a rene
Department as per the Rules

After the completion of the
be given two weeks time to
the Excise Commissioner.
each product after taking int
licensees and the price of |
Haryana, Uttar Pradesh,
Commissioner will also provi
[-7Z and |-78P1 licensee a
will be followed at the time
course of the year. The lice
discount on the MRRP,

HCR segment shall directly
gP1) and not from L1. Simil

permit holders such as P-1¢
retail vendors (L-7V & L-8P1

v Page 2

7V & L-8P1) shall be allowed and no.
d for the same. However, the condition of
cehold vends in & ward/zone will need to

wable license lo be given by the Fxcise

sndering process, the [-77 licensees will
subrmil their inputs regarding the MR to
he Excise Commissioner will fix MRP for
account the inputs from L-7Z and L-75P
he product in. the neighboring” Slates i.e
Punjub and Rajasthan: The . Excise
de an opportunity of being heard to each’
s prescribed in Rule 54, Similar process
of Introduction of new brands during the
nsee is free to give concession, rebate or

urchase only from retail vends (L-7V & L
arly, events, weddings and any olher day
. P-10A, P-13, PP-10E shall buy only from
and not from L-1.
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®} In-Shop branding wil bc;.j' allowed but no branding will “be allowed

-outside the shop in any form except the 'signboard for the shop itself.

No branding, standees, banrjlzers.- installations should be put anywhere

outside the shop. The brand
the shop. [

ij The Authority g'rantin_’g licens
suspend or cancel the licon
Delhi Excise Act, 2009 in {
reasonable opportunily of bei

a) If the license s transferr

b} IFany excise reveriue pays

¢) Inthe event of any breach
or by any one acting on
permission, ol any:of the T

d) If the holder of licénse or
offence punishable under
for the time: being in for
matler relaling to EExcise
bailable offence under any

f)y I the license has been obt

Security Amount in case of br
ol license in form of 1477, 17
iif) The Terms & Uon(i\‘ria'ns of thg
Rules, 2010 and all, orders/
deemed to form an integral
Conditions as if thoy were exy
for grant of license in form o
also herby adviscd lo access

applying.
| 4.1.11 POWER FOR FORFEITURE OF 8§
In case bf a surrender of a retail
deposit shall be lorfeited and the zone will
also bo blacklisted and prohibited lor partic
pariod of two years.

Page 21

ing will have to be strictly limited INSIDE

4110 POWER TO SUSPENDICANCEL LICENSE

e in form of L-7Z, L-7V and L-78P1 may
s@ as provided under ‘Section 17 of the
he following circumstances, after giving
g hoard:-

d or sublet by the holder thereof without

the permission of Licensing Authority;

ble hy the holder thereof is nol duly paid;

by the holder of license or by his servant
his behalf, with his express or implied
erms and Condition ol the license:

Delhi Excise Act, 2009 or any other law
se, relevant and gonnected with Exciso
Revenue or of any cognizable and non
other relevant law;

¢) if the purpose for which the license was granted, ceases to . exist;
i b

ained through misrepresentation or fraucd,

i) The Licensing /\ulhc;rily may order forfeiture of parl or whole of

each of any of the Terms and Conditions
and L-7811.

Delhi Excise Act, 2009 and Delhi Exciso
directions issded thore under shall be
and inseparable part of the Terms and
rassly sct out in the Terms & Condilions
L-7Z, L-7V and L-7SP1. npplicants are
. read and understand the same before

ECURITY:

icense by a zene allotiee, the sccurity
pe re-lendered and the said licensoe will
paling in any other bidding process for a

of 26
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!
4.2 Simplification and Rationalisation of liquor pricing including Execise
| Duty and VAT: ; ;
% ‘ [ :
: 4 2.1, Since lhe ontire Excise duty: cmd VAT jhas been subsumed into the reserve license
' fee for retail vends, Itis decided that Excise Dyty and VAT shall be chalged for better control
|and accounting by the Departments. Hence Excise Duty and VAT shall be charged al the
rate of 1% each. However, the VAT for consgmption “"on” the premises (MCR sectar) shall
ucmtmue lo be levied at the rate of 25%.

: |4 2.2 This will'minimize the posslbllltmb
Eduty

f siphoning or avoidance of VAT, Excise

M 3 -3ale through Canteen $tores Deparfment (CSD)

! P

' At prosent, sale of indrun Liquor and Foreign Liquor through Canteen
‘Dc)rmrtmf'nl (holders of License In Form L-23/1.-23F) is given rebate of 50% ol the Excise

Duty on Indian Liquor and 26% on Forelgn Liquor, Undar the New Excise Policy, (he Excise

{Duly is being substantially subsumed into license fee of Retail Vends. It is proposed that lhe
'aupply ol liquor to the defence personnel should continue seamless and in such a manner so
ithal C8D Store are not burdened by such a heavy license fee as is being expected from the
!rm;ulzr relail vends. Further, the GoM has rpcommended that the Excise duty shall be
irhaintained approximately at the currc*m ralesiand necessary amendment be made in the
rules. :

: AL present, the excise duly contribution jfrom Sale through CSD for the year 2020-21
was 91.87 cr. Accordingly, it is proposed [that rale of Excise Duty for Indian and
Foreign liquor shall be §5% of the Wholesale Price (WSP) on sale through Canteen
Stores Departiment. At this proposed rates, the averall excise revenue from CSD shall
remain at approximately the same level as in the previous years. The change in duly
will however lead to proportionate lower Excisd duty levy in lower segment brands vis-a-vis
the premium segment brands with thHe overall tax revenue remaining approximalely the
sume. The prices of lower segment of fiquor will come down due to rationalization of duly
stiucture, Mowever, the prices of pramium liquor biands are likely to rise by progosed

Stores

moditication in duty structure. |

d.d Microbrowery: r i

_i;hc: relait vend of beer manufactured by a mic
;;md s granted for consumption "off” the pror
approved lorms and condifions. 0 regard to 1
shall also apply: ‘

4.4.1  Draught beer shall be allowed fo be t

| .

4.4.2 Draught beer shall also be allowed
have the P.10, P-10E, P-11, 1?-13 permits.

served @5 a take away, clear signage and i
short shelf lile and the bottles will have to m;

4.4.3 Niicro-trewery shall be allowed to s

have 1.-15, 1.-16, 1L-17, L-19, 1..20, 1-21, [.-2

 page 22

robrowery is granted licensa in form of (11
ises 1o any independent resiourant ay per
licrobrewery, following terms and conditions

aken away in bottles or ‘growlers’,

to be served at permitted events which
-lowever, wherever draught beer is being
formation will be need to put up aboul its
ention the expiry date clearly.

upply to other bars and restaurants who

3, L-29 & 1.-38 licenses.
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| ‘ :
4.4.4 The orders can only be placed by
vend (L-7V/L-78P1) who will procure the p

[ 4.4.5 Each rmqro-brewery wul have to ap
| sale,

'

he above license holders through a retail
roduct from an L1 distributor.

point a L-1 distrlbutdr for any off-premise

‘44 6 The L-1 distributor and the Micro-
. | reinforce the expiry date and ensure no pr
‘ at the outlets.
\ ;
;447 Any 115, 118, L-17, 119, |
Hfound selling draught beer afler |t, expin
r(wc)ktd 4

]

4.

Timely implementation of the new
The Excise Department has introduced
|security features manufactured by Security
Lirnited (SIPMCIL) to avoid tax evasion an
Jhw, signed an agreement with SPMCIL.

llmwv EALs have necessary clauses re
,mur:ly fealures ie. (anti- (,ountcrfeitrng

Hca!urcs and Oniine verification of labels
AL, dovvlc)ped by 1T Kanpur Ac(.orquly

&

'4. 1 The Excise /\dhesive'l.abois (EAL
implernented in a timely manner.

The new labels have high end secur

!

i
|
}

4.5.2
duplicated, thereby extenuating the cha

irnplementation of the new barcodes, the p
ihrough ESCIMS will continue.

4.6 - Cpecial (nspection Teams, |

The Excise Department is the final authority
o plug the revenue leakages and protect

Cconditions framed thereunder in. Accordingl

; r{.t;_'i Spc(:ilul Inspection Teams will be st
conduct and operation of retail vends and
licensing terms are being violated. This will
‘m.n is expected of any shop being set up in

@;ggg/

Page 23

-20, U-21

-Brewery will have ‘the responsibility to
vcluct outside the expiry date is being sold

, L-28, L-29 and L-38 license holder
date will immediately have his license

barcodes:

[:xcise -Adhesive Labels withghig'h end
Printing and Minting Corparation of India
o plugging leakages In supply chain and

garding advanced technology and high
pecial tag printing ink, mark with 3-D
vith Checko App) used in the printing of

S

) manufactured by SPMCIL shall be

ity features which cannot be cloned and
ces of duty evasion. Further, till the
esent systern of bar-coding and ordering

that has been entrusted with the powers
lvable Government Revenue under the

| rovisions of Delhi Excise Act, 2009, Dj?u Excise Rules, 2010 and terms and

up to constantly check and examine {he
wdrehouses to ensure that none of the
be done to maintain the quality slandard
Delhi,
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4.6.2 An officer to be
- Operations).

A7 pew License in the forme of L-3
Houses, Motels, Wedding/Party/Event

4% por the following slabi- !

i

appointed

3

4.6,3 Conslitution of upef'lal twms for
systematically pick up samples from bon
and restaurants across all brands and the
website, Any L-1 license holder or retail
figuor will lose their entire license and wi
croapplicable laws, They will be permanentl
i Delhi and in good faith, the
" Departmenl of all other States.

information

check the Government of Delhi will setur;
"in detecling spurious and counterieit liguo
sof the satety standards and practices for

L Currently, Banquet Halls, Party Places, F
Venues are required to avail temporary i
for parlies and funclions organized. Accordingly:

4.7.1 New License in the form of 1-38 for I3
i, Motels, Wedding/Rarty/tivent Vumca wil
liquor i all the parties hosted at lhmr pro

a5 Deputy Commissioner

sample -collection: Teams will be set up lo
Lied warehouses, retail vends, holels, clubg
report of the same will be published on the
shop owner found In passession spurious
[ be subject to criminal proceedings as per

y black listed and barred from operating in
f the same will be provided to the Excise

464 Supply of spurious liquor is a serious public health hazard. To keep this .ir_l
a state-of-the-art lab which will specialise
r. Gavernment will work with the industry to

the same.

3 [or Banquet Halls, Party Places, Farm

Jon ues -

arm Houses, Motels, Wedding/Party/Event
sense in form of P-10, P-10A, P11 & 1213

Banquet Halls, Parly Places, Farm MHouses,
1 permission to serve Indian and Foreign
mises on payment of one-dime annuul e

is leased qut for events and

% ) |

§
t
¢
b

4.7.2 No separate 10 lrcense Wlli be
lheso venues once the yc.r.lriy ltc.urmca is a(ﬂquirc.d

gatherings.

carpet area of each floor willbe caleulated

v

fape
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Sl C.Elfp(*l Area  of Banquet  Halls, Parly Fee (in Rs.)

No. Places, Farm | Houses, Wedding/

) | Party/Event V@nut,ﬂ (In Sq.H L ——— .

a) | Upto 5,000 B OO 000
| b) ‘ Abave 5,000 and upto 1 1'5 000 _ 10,00,000
| ¢} | Above 16,000 I N — 15,00,000

equired at any event bc*:ng c.onduc.tud ul

4.7.3 The areaL will be calculated on the basis of the entire usable carpet area which

n case of venues with multiple floors, the

4.7.4 The venues which canduct mulliple c=vonts will have lo take this mandatory
heanse in order to serve liguor in thur premis :

(Wholesale

4\
i




4.7.8 Forin-house party or'any function
be appiicable at

quesls,

4.7.6 To serve liquor in Banquet Hall
Wedding/ Party/Event Venues, the one-ti
per cvent, if the said venue does n’pt hold

4. New Policy for Hotels, Cltfbs and

The hospitality ind:ﬁstry is a significant ot

the rale of Rs.10,000/-

&

- from providing employment, gencrating ta

services from several other industries arL
posilively impacted by it. | Therefore,

cnvironmenl and improve the conditions
industry. Iesides, many of the cohditions
HCR necd to be in sync with the present-d

X

nany Community Centre, the 1710 feo will
Per event, irrespeclive of the number of

5, Party Plages, Farm Houses, Moteis,
me P-10E license fee will be Rs,50,000/-
reguiar license. s ;

Restaurants (HCR)

ontributor to the State'’s overall ceonomy-

revenues, o being a buyer of goods and

d sectors which are dependent and woe
it is necessary lo create o conducive
for smooth operation of busincss in this
restrictions refated to Excise operations in
ay business and social perspectives.

In order to meel the twin goal of increasing Excise Revenue and’ providing

favourable environment and conditions to
objectives are taken into consideration:

i} That, the license fee should i

of scat covers, i
[ i) That, the age of selling/serv
that of the neighbouring Stale

iii)  That, the archdic rules relat
restaurants. and pasting of pi
should be done away with,

iv)  That, the impractical rostrict
llguor should heiremoved.

v) Thal, the requirernenliof oblai
icense may he donel away v
only mandatory requirement |

i vi) That, the timings of operatior
: neighbouring cities,
vii)  That, the operational requiren

the licensees of HCR segment, following

e rationalized on the basis of area instead

ing liquor should be in consonance with
-

ed to not allowing music in independent
iblic notice- before grant-of HCR licenses

lons relating to storage and serving of
ning multiple licenses prior o grant of 13ar

vith,  Instead, the Fire NOC may be the
or obtaining the B3ar license. This will go

a long way towards 'Ease of Doing Business' in the National Capital,

permilting fiquor service in th

of Bars may be brought at par wilh the

ents of HCR segment may be relaxed by
2 open spaces viz. terrace/balcony/lower

arca, additional 'dispcnsing counters with nominal fee, ecasy transter of
! .

license, ete.

5.1 Pulicy initiatives for Ease of Doing Business

pllowed o serve any Indian Liquor and

Foreign Liquor in any arca within the licensed premises, including open
spaces viz. terrace / balcony / lower area of licensed premises with the
condition that the liquor serving area shall be screencd off from the

i) Licensces of MER shall be
public view, 33
i) The bars in Hotels, Restaura

0300 AM. excepl those lice

ts and Clubs are allowed to operate till
\sees which have been given license to

. b . v
operate round the clock servige of liguor.

; | Page 25
i

] > D@@%

of 26




G

i

iv)

1',.'1 J

vii}

viii)

%it)

Xt

The prevailing Country Liquor ven
Country Liguor Policy is framed.

i
i

License fee for the HOR

segment is rationalized on the basis of

sizefarea of the prémises duly endorsed on the license, instead of seal

covers. Further, dnnual 1
discontinued. Dacision on
basis by the Goverhiment,
The HCR licenses shall ch
Fire NOC as per the guidelir

; l
Hotel, Clubs and Restaurar
the Retail Licensees only.

0% automatic increase in license fees is
fees escalation will be taken on an annual

issued with the mandatory requirement of
eg of Delhi Fire Service.

ts shall have to place Purchase Orders with

The licensee ‘will be allowkd to serve Indian Liquor, Foreign Liquor,

wine or beer éither in glasses or in full bottles.

sole responsibility of the lic

The licensee may store Ind
including refrigeratot, within
The licensee may retain tw

) PNsee to ensure that no customer lakes
served bottles out of the licg nsed preimises,
an Liquor and Foreign Liguor al any- place,

However, it shall be the-
the

the licensed premises. :
dispensing counters without any addilional

charge. However, fpr operaling more than two dispensing counters,

additional payment [@ 5%
counter shall be charged.
The requirement ofi pa sz‘ingl

[ the applicable license fee per additional -

of public notice before issuance of HCR

licenses is now dispensed with, ‘
The last date of payment é)f excise renewal fee in respect of 1ICR

licenses will be 15th March if
The Terms & Conditions for
reslaurants (L-17 and 1.-19)
(=16, 1.-16,1.-21, |.-28 and |
The HCR  licensées  ar
entertainment/performance |
dancing, or singing by profe
on its premises, b
There shall be no restriction
the Bar counler in HER.
The detailed térms and con
Form L-18, L-16, l.-1'*(. L-19,
L |

[ Pape 26

stead of end of February.

transfer of License in case of Independent
shall also be applicabie to Holels & Clubs
-29).

> permitted  to  play any type  of
neluding music and musical instruments,
ssionals or DJ, Live Bands, and Karyoke

of shelf life of opened liquor boltle kept in

ditions for the grant of Retail licenses in
=20, L-21, L-28 and 1.-29is annexed.

18 shall continue to operate till the new

o

%
(&5
{ARAV, "%OPI KRISHNA)

(IAS)
COMMISSIONER (EXCISE)
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OFFIGE OF THE COMMISSIONER OF EXCISE

GOVT OF NATIONAL CAP|
L& N BLOCK, VIKAS BHAWAN,

TAL TERRITORY OF DELH|

TERMS AND CONDITIONS FOR GRANT OF L.7;

P, ESTATE, N;EW DELHI-110002,

2/L-7V LICENSE FOR THE YEAR 2021-22

TERMS AND CONDITIONS FOR GRANT OF L
RETAIL VEND OF INDIAN LIQUOR AND FOREIG
UQUOR, FOREIGN LIQUOR IN A ZONE) FOR
SALE OF INDIAN AND FOREIGN LIQUOR EXC
SARITAL TERRITORY OF DELHI FOR THE LICER

Zohal License in Form L-7Z of Indian Liquor, F
Indian Liquor, Foreign Liguor in a Zone, in t
yranted by the Government for the year 2021-2
conditions: -

CENSE IN FORM L-7Z (ZONAL LICENSE FOR
N LIQUOR) AND L-7V (RETAMr VEND OF INDIAN
THE EXCISE YEAR 2021-22 FOR THE RETAIL
LUDING COUNTRY'LIQUOR IN THE NATIONAL
VSING PERIOD'2021-2022,
: | !
oreign Liquor & in Form L-7V for retail vend of
e Nautional Calpimi; Territory of Dethi shall be
22 in uupordur?cu \.:vith the following terms and
i [}

Y

1.

:.l/ 2

1.2
—r

1.4
,’\//
process for a period of two years
1.5,
o
L5
every year.
2. EUGIBILITY TO HOLD LICENSE ‘
2.1

1 P

P
LICIENSE FEE ! !
3 o
fach zone shall be granted license in the [form of l|.-?Z through e-tender process and shall
pay the license fee as determined through fe-tender,; This is further subject to curnest rmoney
deposil (EMD) and securily deposit as preséribed in the e-tender documents.
]

The license faes for the first your will anly be charged on o pro-rata busis from the scheduled
date of commencemnent of business to the énd of the fiscal yeur;2021-2022. For illustration, if
there are 9 operative months left in the fiscal year afler the scheduled date of commencement
of business, the license fees will be puyabljonly for @ months caloulaled on pro-rala basis.

The license fee of each zone shall be paid y the licensee in accordance with the provisions
of Rule 48, wherein a licensee shall, by the [7th of the month in which he begins his business
under his license and thereafter by the 7th of every subsequemfmonth, puy in advance one-
twellth of the annual license fee il the whole fee is paid. The 25% security deposiled by the
licensee shall be adjusted al closa of the year. He may, however, at any time, pay the whole
amount due if he so wishes, | i

‘ |
If & licensee defaults In paying the monthly Ldvancc iicensa‘ fee, either pattially or fully, then
he shall be liable to pay, on the sumn due, a simple inlerest al the'rate of 129% per annum from
the date next following the day on which siich payment becamé due. Furlt er, if the defaull
continues beyond the 15th day of the month, then an addltional, penalty at Lhe rate of 0.1%
per day on the sum due till the date of actual payment shall be levied. Further, if the licensee
falls to pay all the dues (including interest and penally) by, the last day of the monlh then
security deposit shall be forfeited and the license shall be ‘cancelled and re-tendered. The
licensee will also be blacklisted and prohibited from participating in any other lendering
5 i
Liconse fee shall be for the entire zone in ;Form L-TZ.Licerlme l:n Form L-7V is only a sub-
license of L-7Z and accordingly, the succossful biddor of the zone i.e. L-7% licensee shall

have to pay the pro-rata monthly fee for a1 zone as a wr‘cole. even if for any reason ho
chuoses to set up less than the prescribed number of vends mn foym of L-7V in his zone,

The license fee may be increased on an anhual basis lo be' dotérmined by the Government

Any private legal entity or individual who hag proof of fiing Income Tax Returns for the last
three assessinent years is eligible to participate in the bid, i

Page 1 of 7 |
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STETT TR i,

2 The eligibility to participate in the tender for retawl vends shall also have net worth criteria of at
least Rs.6 crare, if the entity intends to participate in tender for one zone and net worih of at
least Rs. 12 ctore, if the entity applies for more lhan one zone. |

4 ; y i
2,%"  No entity will be allocated more than two zones, - ;

Tne carpel area of the retall vend holdi 19 license in form L-7V should not be  less than 500

24,
s. feet (An exception with the approval of the Guvernr;nent‘ could be made only for vends in
non-confarming areas) and not more thian 2000 8q !‘eeg |

2. The proposed L-7V relail vend In a zope shoulq rot bP located within 100  (One Hundred

L
3 only) meters from the following:-

. Major Educational Inbﬁutuhonb (M!Ud't—"idlld Higher Secondary ‘au:uolb and
Colleges and other [ns;{:luhons of hlghc‘r learning, recognized by the Govt. of

NCT of Dethi or Govt. of india) I ‘
b, Religious Places havirlg pucca structure with a covered area of more thun
400 (Four Hundred onll)sq. ft.
o C. Hospitals with filty beds and above.
l

i

T

2A{f\lo' manufaciurer or L-1 license holder( will be c]”OW(.d to bid for zonal license of relall
vend or vice versa, If retailers and mam];fuc.turerq/wholmak‘rs are common enlities, there
is possibility of formation of syndicates deading {o overcharging and brand
influencing/pushing by entering into extluswny arrangements with certain brands at {he
cost of exclusion of others The retdll icense holder |hh€,1|| not have any manufacturing
facilitics/distilleries/breweries/wineries ywhere in the c.ountry or abroad either dlrc.c.lly
or through any sister concerns/related entities, For this purpose, sister concerns/rolated
enlities shall mean that the entitics srould nol have common proprle*lor or partners or
directors. Majority ownership (51% of more) of the proprietorship or partnership #r
company shall not lie with the same }')(]l"‘.:u()r'l in all the entities. The entities shall nol huv;;

a holding-subsidiary relationship or are Inot sub&.id:arleb of the same holding company.”

/The entity to participate In the tender for retall IILLr\bE"/ vends should have net worth of at Imsl
Rs.6 crore, if the entity intends to pdrhcm‘dle in tender for one zone and net woilh of at chat

Rs.12 crore, if the entity intends to p.a{llupqle in fender for more than one zone ‘

3, HOURS OF SALE AND DRY DAYS ) R ! ! !

347 Sale of Indian liquor and toreign quuorI hall be allowed between 10.00 AW and 10.00 PN,

only. However, vends located al the airport !':l]d” be alléwud to operale round the clock,
I

3.2"’“ The Government shall declare any day as dry ley‘ in d(.LOl’ddH(.,e with Rule 52 of the Dolhi

" Excise Rules, 2010 which maybe at p{ with the’ nughbonng States. The L-7Z Licensee shall
not be entitled to any compensation or relief due to any increase in the number of Dry Diys or
due to change in the hours of sale of !r‘ldmn and i'ormgn liquor in the retail vend in the form of
L-7V during the licensing yecar 2021-22| !

I
4/ DlSTRiBUTION OF RETAIL VENDS ﬂ?l DELHI:, ‘ {
v . 1] ¢
4/« (i) The 272 wards in 68 Assemnbly Corislittjonule:s are divided into 30 zones. Each zone shalt
have 9-10 wards and shall be allowed to have a rnaximpm of 27 retail vends (L-7V), having on
average 3 retail vends in each ward. However, each zone operaler (1.-7Z licensee) will have
o vperale 2 ‘'mandatory vends' in each ward :.IHOCd.tUd in the zone and the reinaining vends

will be ‘freehold vends' What can be upq’alud anywhcm wuhrp that zone,

Pupu 2 of a’ :
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r&V The distribution of L-7V retail vends in wa

to ererale 2 'mandatory vends' in each 4
will be *frechold vends' that can be operated anywhere within that zone,

(il The New Delhi Municipal Corporation (NDMC) Area and Delbl Cantt. Assembly
onstituencies do not have Wards and 28 vends shall be allocated for New Delhi Munlmpai
Corporation (NDMC) Area and Delhl Cantt. Assembly Constituencies together.

(jii‘)zl'hm'u shall be 10 retail vends at the Indira Gandhi lntc[rnallonal Alrporlt.

|
rds shall be as under:

ard allocaled in the zone and the remaining vends \\

Cantonment Ared

Marnda |: Manela
story | Total -tory
Vends | Manda Vends
in | -tory in
vach ) Vends cach
W.:.‘rd Zone

Wardy
in
euth
Zuna

Vend
s in
each
Zune

Frechold
Vands

Totul
Vends "

eueh

It Lones
Zone

Frechold
Vends in

(upprox,

MCL) Areu 30 2¥ 266 1484 Y

4
1
I

Numc.anu 1 29 0 0 [0 0 c 0

¥

Dalhi Airport 1 10

T

10 i 0 o | o 0 0 0.
|
|

849 | 27

[N

32

Tolal

*NO'TE: Due to rounding off, 2 Zones will have 10 Wards each Whik‘. the other 28 will have 9 wafds

vach,
5. TENDER PROCESS FOR ALLOTMENT OF T

547"

537"

5

X

6.6

@"gm

o

Howover, cach zone will have exactly 27 vands, i
{E ZONES: : ! !

Allotrment will be made through e-tender|process with the reéerve price ag the base license '
foes. ; !

P oy
10 lakh per bidis prescribed fof cuch “valid Bid por

A non-refunduble pdrut.lpallon fue of Rs.

xone, |

b 3

An entity is free to bid for as many zones as it chooses indluding all the 32 zones.

i i

ad order, e.g. Zoné 1, Zone-2....! Zone-32, fo be .
before npenmg of the bids. 3 and when any

two zZones, thc sald entity's blds ‘or the remaining | ]

e opened, i i

¥

The bids will be opened In a pre-determir,
decided and published by the Govemmen
purticular entity is declared winning bidder for
zones will be considered invalid and will not &

If any applicant wishes to participate in the bid for only ane zor\e lhen he shall submit an EMD of | '
12$.30 crore. |f he wants to parlicipate in more than une zpne, he shall submit EMD of Rg b()
crore. This EMD will be refunded if the applicant dees not win the bid. IT the applicant does not |
accept the license after winning the bid within the stipulated timé frame, the EMD amount shall |

sland for foited, 3 i

The successtul bidder for a zone shall pmwdu 4 scc.unty aiapnsit to malch 25% of the winning bld g
arnuunt within one week of the date of issue of Letter of Offer, after adjusting the initial EMD. If u
suceessful bidder fails to pay the 28% aut.unqj depoesit, the EMD shall stand forleited, The bldder
will als 0 be blacklisted and prohibited fror parildpuling in drly other bidding process for a period l
ol two years, In cuse, the seedrity deposit lil(!bb than tha EMD,. then the rernaining amount wm

be adjusted towards the payment of license t‘ ; : i
i i
|
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5,7 The winning bidders for L-7Z license will get a

5.8

6."

6.1

6.2

6.3

license to commence business in all their s!
non-negotiable and if any licensee is unabie
still be liablo to pay the first installment.

If the licensee is found being engaged in
cancelled immediately and re-tendered there

PROCEDURE TO APPLY
The applicant applying for grant of L-7Z Lig
anon-refundable participation fee of Rs. 10,

The applicant shall be required to submit th

(@) An Alfidavit with regard to qualif
Section 13 of the Delhi Exeise Act,

(b)A copy of Permanent Account N
Raturns filad by the applicant for the

The information as required for this purpc

I

' I , l
‘
|
|

d 1 b
time.of 90 days from the date of issue of L-7Z
ops. This scheduled date of commencement will b,e‘
o slatl operations (partially or fully) by then, they will

major malpract ces,? its entire zone license will be
after, ‘ ;

oo d \
ense shall participate in e-tender process by paying |
00,000/~ (Rupeds Ten Lakh only), # |

' I

e following documents along with tne application;-
i i

cations for grant of license as prescribed under
2009 '

mber (PAN) along W|lh copies of the Income I.zx
 gssessmaont yqdr:. éU‘l& 19, 201820 & 202021,

L]
se in the applill:atiop form shull be furnished with

complete details truly and faithfully us to
7Zlicense. The applicants shall not be en
delay in the finalization of case for the grant]

7, OTHER CONDITIONS OF LICENSLE

7.1

7.3

7.3

7.4

oy

After the complelion of the tendering proce
to submit their inputs regarding the M
Comrnissioner will fix MRP for each product

enable processing ﬂw applications for grant of L-
itled to any relief far compensation on account of
of L-7Z License,

s, the L-7Z lic:*ilsu's will be glven two weeks' lime
RP lo the Exgise | Commissioner.  The Excise
t after 2.1klnq into account the inputs from L-7Z and

L-781?1 licensees and the price of the product in’ the nwghbourlng States Le Haryana, Uttar

Pradesh, Punjab and Rajasthan, The Excis

e Cornrnisslonur will also provide an opportunity of

being heard to each L-7Z and L-751 licensee as prcscubed in Rule 54. Similar process will

be followed ut the time of introduction of
licensee is free to give concession, rebate o

L-7V hwenseas are eligible for relail sale of

all lieu: se holders of Hotels, Clubs, Restaurants, Permit Holders ote in form of L-15, L-16, L-17,

L-19, 1-20, L+21, L-28, L-28, L-38, P-10, P-
Excise Commissioner.

The L-7V Licensee shall procure Indian a
ESCIMS,

Every license shall be granted subject to th
provisions of the Delhi Excise Act, 2008, the
grant of L-7Z and L-7V License and orders
time.

The retail vends can be openad in any of
shopping complexes (L.SCs) ele,
new vend in Delhi is followed which includ
distunce of schools, religious instilutions ete

Page

0@;@ ‘;{u'\

X
A '
¢ ,x}

-r

as lony as

new brands ddring 'the course of the year, The

or discount on 2th, MRP.
ndian flguor and Foreign liquor to individuals ¢nd to

10E und olher licenses/permits as permitted by the

nd Foreign liquor from L-1 Licensee only through
I

% | .

<] coﬁditlolns lha{ the Licensee shall comply with the .

Rules framed there under, terrtjs and conditions for

issued by the Excise Commissioner from time to

the markels, mé]lis. commercial roads/areas, local
the slandard rules and regulations of opening o
ts restrictions on opening vends within a spuecified

i
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Y

L
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.5

7.6

7.7

7.8

7.10

7.11

7.14

i
Ry

Lvery vend shall provide a welk-in e)ipenencer and de‘,lgned accordingly. To fllus!mlc
customers will not be allowed to crowd ou|lsldc a vend or In the pavernent and buy through thn;;|
counter, Each customer to be given access lrlaide the vend and the entire selection and sule
procuss to be cornpleted within the vend prermise, The vends shall have closed glass doors,
I
I '
| |
I :
Each shop will have CCTV cameras installed inside and’ outalde the shop and the recerding!
shall be maintained minimurn for a perivd df one month, - | ;
\
|

Vents.will need to be air cenditioned and \}Je!i. lit.

|
1
i

! !
Adequate seeurity arrangemaents shall be uimde by lhe !iuun_see in and around each vend.
i ¢ b
Licensee shall be responsible for maintendnee of |nlW and urdc around their vend In case lh("
vend causes nuisance in the neighbourhodd and any wmpl.;mi is received by the Government, ;
the license of that particular vend may be gancelled, However, lh(, license fees for the zone will|
remiin the same, i :
B ; | .
he licensees will have to ensure compliinee of gil the terms and condilions of the license
i - . |
including the following: i i

4. Timely payment of fees
L. Ensuring walk-in retajl experienc I i

¢, No major complaints from the nearby community fgainst the shop.

d. Nelghborhood should not experichce any disturbance due to the vend,
e.  Maintenance of law and order and good conduct In thdir vicinity

I Ensuring no spurious liquor is sold !

9. LEnsuring no brand pushing to corfsumers !

h.  (Ensuring consurners have choice|of brands in their vcnd

i Mandatory purchasze of supply from L1 license hoiders in Delhi ete. and no direct

purchase frorm manufacturers i
i*  Ensuring no underage person is| sold alcohol and an 1D eheck is conducted when
" necessary |

ko Licensee will ensure no dry snac ks or cooked fubd oulic.t gets opeped right putside |
the shop which encourage people!to drink and I01t<.r arbund the shop itseli.

The compliance: of license parameters and mainlenance% of law and order in the vicinity
of his vends shall be an important parameter to. decide whelhor his zonal license
would be renewed at the end of yedr, |
|

Stringent penal action will be taken against the licensee if any of the license conditions is not

. carnplicd with, including but not limited to immediate cameltahun of the license of the part wiar

vend with no reduction of license fees for lhe entire zone. ‘ ; '

| \ !
‘The ficensee will ensure that the operation ot L-7V Vend is'totally computerized having faciity | t
of bar-code scanners. Billing shall only bei through nglUrrm‘tiu d()t:oding of bar codes through
lhe scanners, ' S

| | !

The Zonal licensee shall maintain .1ppropr|:xle records as bpt.c.:fmd by the Excise Departinent
for retail vends in Form 2, Form 3 and Furm‘z.: !

| oo

The Licensee shall give to the Deputy Cmrndnissioncr‘(Excing) a declaration in writing by the gt
day of every month certifying that he has Jeclared :_\l[ uutst;ﬂdihg excise revenues and clhe:r;
dues recoverable frum him. The Deputy Commissioner | (Excise) or any Assistant
Commissioner/Excise officer may tefuse tg issue any passés of permits Lo the licensee in the
apsence ot such declaration ur any sufﬁm'v:rll reasons, tolbe recorded in writing, if he has
reasons to believe (hat the Licensee has ni:t. on der“mmd piuid any dues recoverable of ducs

P
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' I i
; payable on account of undue pecuniary benefits obtuinéd By the License holders due to
. furnishing of wrong information orfand suppressing tne material information furnished to the ]':
n o Department at the time of initially applying for the License, The L-7Z & L-7v licensee shall not
¢ entitied to any compensalion or relief on account of such refusal,

] i
|

Ihe zonal licensee shall submit monthly staternent as ;jresc!ribed in Form 11, of sale of Indian I
and Foreign liquor separately by the 7" Hay of every l‘oHPwing month, Lo
[ P
76 Ihe retail ficenses shall be renewable sLibject Lo timely ;‘myn}ent of license fea und complisnce : 4

ol all the rules and reguiations, ’ P ! j i

7.7 No person to whorn License has been granted shil be t’.%l itled to clalm renewal thereof and rio

claitn shall lie for damages or otherwisel in consequence of any refusal to renew a License o;n

the expiry of the period for which the sarpe rcrrnuins in force. i

718 For implementation of the Excise Supply Chain Il_nforrnzfxtion'Managcment Systen (ESC!MS',

the standard operating procedures for arcoding: shall be made available to all L-72 & L-7v i

licensees, The licensee shall be requfreclg to procure, fnstall and mauke necessary provisions for f

L and non-tT infrastructure at the licepsed premises fur successful implementation of the

Exaise Supply Chain Information Management Systern, r ’ . i

i H 1 I i

18 1 "t icensee must install CCTV Cameral at appropriate j'plat::c.-s with the minimum coverage oil
40 reters In and around the store and arghival period of rininjrhum 30 days,

‘ | !

)
.._.‘_5\_ =
SR

7.1

o

7.20  The L7V licensce may be allowed to issue P-?UH""-‘IUE p%:rmi‘s. ‘ !
i | ‘
.29 lhe retail licenses shall be rencwable subject to tirnely pq'lyrnqnt of license fee and compliance
ol all the rules and regulations, ' :

I : .

i i i I

8. LICENSED PREMISES 1 Lo ‘ |
I

41 The Licensed premises shall have adequate storage qu}iliticfs. proper Electrical Fitlings and
shall Be duly insured against Fire and Natural Hazards, ! i ;
f i i i i
8.2 The licanse premises shall not lie In a nem-permissible aréa. In case, the ficense premises fies: !E
in a non-permissible area, the same may be ct:nsidcrcd wilh the prior approval of the |

Government. i ! i |

g, PAYMENTS i :

9.1 The Licensee shall make all the payments to the dbpm‘tmjunt in connection with the operation | 5 :
of his License through online mode (e-challan) or by bank draft drawn in favour of Depuly : |
Conmnisstoner (IZxcise), Government Of NCT of Delhi,

\ !
: I : i

9.2 falicensee defaults in_paying the monit ly advance Iicerﬁrsc fee, cither partially or fully, then |
he shall be liable to pay, on the sum due, a simple interest at the rate of 12% per annum from |

the dale next following the day on which such payrnpnt becurne due. F':urther, if the default |
continues heyond the 15th day of the nmn{h, then an additional penalty atithe rate of 0.19% per
day on the sum due till the date of actual pf{)yrnent shall be levied,

L [ .
L the Licensee shall not be entilled for any interest or arly other refief or compensation on
actount of any delay in the payment of any.amount due to him by the Government.

i }

i ]
0. PROMBITION ; ; | Ll
109 In pursuance of the Directive Principies of lhe State Folicy relating o prohibition as contained
i Arucie 47 ot the Constilution of dia, the, Government inay issuc orders and direction s Iroorn

e |
WQ"?‘% ) Pape G of7
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|
|
|
|
l




time to time and such orders and directions shall he binding on

Compensation shail be payable on that gecount, ! ;
10.2 The Licensee shal| inter-alig abide by 2]11 following prehibitory measures namely:

11.

12

121

13.

. ;‘ (Iag) 1
('W | COMMISSIONER (EXCISE;

i The licensee shall display a nelicd board preminently iin front of the
declaring that “Drinking ot Liguor js injurioys o Heal{h",

i‘!he Licensee and riu\
o

i
i}
r

f
i

licensed premises

! i
i The Licensee shigll neither s hquor to pursons who are below e preseribed age no
shall winploy dny puerson under the age of 21(twenty one) yeuars or sulfering n'ur":
i
! :

contagious diseuse, 1

J

i The Licensee shall nol sdvertisel any liguor product or any products having sinfiluj
nomenclature of a liquor brand ih the elgelronic media, unless such udvertisernent
cunforing o the Programme Code| und Adverlisermnent Code as faid down in the Cqbltl

Television Nelwork (Regulation) Aﬁ I, 1995 (.lff of 1995) :mld the rules made here under

Howevar, in-Shop branding shull b permitted only us pér jhe Dulhi Excise Rules, 2010,
i

P
s

iv: No person shall print or publish any neWspapur, hq'uk, booklet, leaflet o any olhur[
publication or olherwise display or distriby|e any advertisement or other material

soliclling the use of or offering any liquor or ntoxicating drug or any olher product Maving

nomenclature simitar (o liquor brand,

FURNISHING OF INFORMATION |

The Licensee shall be bound to furnish a"ty information in connection with 1-72/1.-7v License
tuly wnd faithfully within the |ime plescribed by the Commissioner or the Deputy
Comrmissioner or Assistant Comrnissiongr or Excise lnspeqtor. Any refusal to furnish the
informistion, fumishing of false Information, or non-compliance of the orders will pe regarded s
breach of the Terms and Conditions of the License, Breach offferms and conditions may also
resull in non-issue of Transport Permits or suspcnsion.’cariuclra;tion of License,

1
POWER TO SUSPEND OR CANCEL LIGENSE AND FORFEITURE OF SECURITY
i

The Authority granting L-7z/L.7V license rhay suspend or bancel the license as per provisions
of the Delhi Exgise Acl, 2009 and rules matlie there under, |

The Licensing Authority may order forfeitdre of part or whole of Securily Amount in case of
breach of uny of the Terms and Condilions of L-72/L-7v Ligense. .

In cuse of u surender of g rotail license by a zorjal ficcpsu:u;. the sccurity duposit shall bhe
forfeited and the zone will be re-lendered [and the said Jl’qensee will also be prohibited from
paiticiputing in any other bidding process far d period of two years., .
The Tenns & Conditions of the Delhi Excige Acl, 2(309 and Delhi Excise Rufes, 2010 and all
orders/directions issued there under shall be deemed to foim an integral und inseparable part
ol the Terms and Conditions ay if they were expressly set oul in the Terms & Conditions for
grant of L-72/-7V license. Applicarts are a)so hereby advised to access, read and undersiand
the same before applying. | ] i :

L ARAVA GOPI KRISHNA |

oo ' '
. .
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Annexure-5
i % e ‘ g 3 g e 1 ASSMBLY
S.No|| ZONE NAME [ = USER ID | WARDNO z>a_m_.__<mzcz>§m VENDID | ZONE ONWER | MOBILE NO' EMAIL ID ADDRESS CONSTITUEN
M/S
BTC272727 |PLOT1&2
LA BTC-27-0135 : K
1/ZONE-27  |L7V20216196 013-§ H_Vmﬂm own L Cv105 wwﬂwﬁﬁsmm 7048934788| @GMAIL.CO |CHAUKHANDI H__.”m%
M ROAD, TILAK NAGAR
CORP
SHOP NO. 249-A,
TILAK BTC-27-0135 w\_f._\wmé\ﬁ_ bl o Muwwm>mﬂw.q TILAK
2|ZONE-27  [L7V20217564 013- ki L. 2
R 75 |nacar 05 iR TRANSFORMER | 7201489148 Mmze co GARH,M.B.S. NAGAR
CORP NAGAR, TILAK
NAGAR
M3 BTC272727 |SHOP NO. 41 & 42
TILAK BTC-27-0135- BHAGWATI ¢ " (TILAK
3|ZONE-27  |L7v2021622 013- . 4 .CO N R K
8 135 | iR 02 Cv137 TRANSFORMER | 23541810 NMmzz_. co ZMM<>M> KET,TLAK |\ nGaR
CORP
SHOP NO.6 & 7,
M/S GROUND FLOOR,
BTC272727
TILAK BTC-27-0135- BHAGWATI IVARY TILAK
4[ZONE-27  |L7Vv2021621 - y
¢ L L NAGAR 04 i TRANSFORMER | 5295077264 m_um_s»_rno TOWER,AJANTA  |NAGAR
CORP CINEMA, AIAY
ENCLAVE,
M/S SHOP NO. WZ-97,
BTC272727
TILAK BTC-27-0135- BHAGWATI GROUND TILAK
5|ZONE-27  |L7Vv20216231 013- 4 2 L.C
> |Nacar 01 e TRANSFORMER | 3802606857 m_umz_k . FLOOR,MEENAKSHI |NAGAR
CORP GARDEN
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